Open Ceurt

CENTRAL ADMINIS TRATIVE TRIBUNAL
ALLAHABAD BENCH
ALLAABAD

Original Applicatien Neo, 72 ef 1993

Allahabad this tha_ 06th _day ef _December, 2000

Hen'ble Mr.S,K.I. Nagvi, Member (J)

Vinay Kumar, Sen ef Sri Manik Chand, Resident ef
Village Aglempur, Fest Cffice Barigaen-Newada,
Pelice Statien Madiyahun, District Jaunpur(U,F,)

Applicant

By Advecate Shri S.K, Om

Versus

l. Unien ef Indi« threugh General Manager, Nerthern
Railway, New Delhi,

2, The Chief Engineer(Civil) Head Luarter Office(N.N.)

Bargda Heuse, Neyw De2lhi,

3. Divisienal Railway Manager, Nerthern Railway,
Allahebad,

4, The Agsitt.Engineer, Nerth=srn Reilway, Varanasi,
5S¢ The Inspecter of Werks, Nerthern Railway, Varanasi,

6., The Deputy Chief Engineer, Concrete & Sleeper Plants,

Khaliepur, Nerthern Railway, Varanasi,

7. The Inspecter eof Werks, Nerthern Railway, C,S.FP,
Khelispur, Varanasi.

8, The P,V ,I.(®p=cial), Nerthern Railway, Unchahar,
Raibaresilly(U,P.).

9. The Assistent Engineer, Nerthern Reilway, Uncheéhar
‘Ulpl).
Respendents

By Advec<ete Shri A,K, Gaur
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L. DER ( Oral )

_ By Hen'ble Mr,S.K.I. Nagvi, Member (J)
9 Il S/Shri Vinay Kumar, Lal Chand

L

Qr and Shyam Lal havs filsd this O.A. sesking

b relief of being res-engaged and be accerded
s _ |

| with temperary status, New, appliceants ne,2
TS and 3 have been deleted at their rlqueéi and

!

:

! the case remeins enly in respect of Shri Vinay
i k Kumar-applicdnt ne,1, whe has pleaded that in

[ view of the ddys he has werked with respendents
| establishment, he #s entitled te be accerded

temperdry status <end re-engaged «nd, thereafter,

his services be regulerised,

*Q@ 2 As per his case, the applicant
werked fer tetal number ef 196 days during
) T 15.3.1978 te 14.1.1981 inm breksn spells.
y

5 3. The respendents have centested
the cage and raised the prelimipnary ebjectien
en the greund ef maint<inability fer being
barred by peried of limitation as previded

! under Sectien 21 ef the Administrative Tribunedls
'i Act, It has alse been mentiened thet the applicant
has net e=ven been enrelled in the casudl labeur
live register and, therefere, he cennet be

previded any relief seught fer,

4, It is net in dispute ner it can
-llpgiaf'-
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~ be disputed frem the side of the applicant

N l .g;hlﬁt he last worked -lﬁ 14.1.1981 and has filed

: _ :t-.h:j,; 0,{&. on 12,1,1993 i.,e., «fter span ef 12 yedrs,
ﬁ.f which ne geed reasen h#s been shewn te cendene
1is delay «nd thereby the O.A. is gressly barred

—

oy peried ef limitatien, hence net meintaindble

Ne cests.
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